
 
The National Judicial Commission Bill, 2022 

 
SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, I move for leave to 
introduce a Bill to regulate the procedure to be followed by the National Judicial 
Commission for recommending persons for appointment as the Chief Justice of India 
and other Judges of the Supreme Court and Chief Justices and other Judges of High 
Courts and for their transfers and to lay down judicial standards and provide for 
accountability of Judges, and establish credible and expedient mechanism for 
investigating into individual complaints for misbehaviour or incapacity of a Judge of 
the Supreme Court or of a High Court and to regulate the procedure for such 
investigation; and for the presentation of an address by Parliament to the President in 
relation to proceeding for removal of a Judge and for matters connected therewith or 
incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI BIKASH RANJAN BHATTACHARYYA: Sir, I introduce the Bill. 
 
Ǜी राघव चǀा (पजंाब): सर.. 
 
Ǜी उपसभापित: राघव जी, क्या आप इस िबल पर कुछ कहना चाहते हȅ? ...(Ëयवधान)... 
Ãलीज़। 
 
SHRI BIKASH RANJAN BHATTACHARYYA: Is it allowed after introduction? 
 
MR. DEPUTY CHAIRMAN: Introduction is done. 
 
Ǜी राघव चǀा : सर, मȅ यह कहना चाहता हँू िक एनजेसी का जो कॉन्सेÃट है, वह लगभग तीन 
बार सुĢीम कोटर् के िवचाराधीन आया।   पहली बार 1993 मȂ, दूसरी बार तब, जब वाजपेयी साहब 
की गवनर्मȂट थी, 1998 मȂ एक एडवाइज़री ली गयी और थडर् टाइम, अभी जब 2016 मȂ एनजेसी का 
लȅडमाकर्  जजमȂट सुĢीम कोटर् ने िदया।  तीनȗ बार सुĢीम कोटर् ने इंिडपȂडȂस ऑफ ज्यिूडिशयरी को 
ऊपर करते हुए, उसको तवज्जो देते हुए, एनजेसी का जो ģेमवकर्  है, उसे खािरज कर िदया।  
एनजेसी के इस िबल को, जो मेरे ऑनरेबल कलीग ने इंटर्ोǹसू िकया है, मȅ इसे अपोज़ करने के 
िलए खड़ा हुआ हँू।  We are attempting to do a constitutional impossibility.  I think, जजेज़ 
के अÃवाइंटमȂट का िसÎटम, कलीिजयम िसÎटम बेहतरीन चल रहा है।  उसके अन्दर कोई Îकोप 
फॉर इÇपर्ूवमȂट हो सकता है। वह ज्यिूडिशयरी से बात करके, सवंाद करके िकया जा सकता है, 
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लेिकन मेरा बस एक अनुरोध है और मȅ अपनी बात समाÃत कर रहा हँू।  मȅ अपने ऑनरेबल मेÇबर 
को यह कहना चाहँूगा िक हमȂ ऐसा कोई भी हȅडल केन्दर् सरकार को नहीं देना चािहए, िजसमȂ वह 
ज्यिूडिशयल अकाउंटेिबिलटी मȂ और जजेज़ की िनयुिƪ मȂ घुसे।  जैसे सीबीआई डायरेक्टर, ईडी 
डायरेक्टर का अÃवाइंटमȂट होता है, ये ज्यिूडिशयल अÃवाइंटमȂट्स मȂ भी घुसना चाहते हȅ।  
...(Ëयवधान)... मȅ बस इतना ही कहना चाहता हँू िक ...(Ëयवधान)... * 
 
MR. DEPUTY CHAIRMAN: Raghavji, you have put your point. ...(Interruptions)... It 
is not going on record. 
 
Ǜी राघव चǀा :  
 
MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... You know 
the well-established procedure.  The House will debate and decide. The Chair cannot 
decide it.  You have already put your point. 

Now, the Constitution (Amendment) Bill, 2022 (amendment of article 270, 
271, 280 and insertion of article 342B). 

 
The Constitution (Amendment) Bill, 2022 (amendment of article 270, 271, 280 and 

insertion of article 342B) 
 
SHRI V. VIJAYASAI REDDY(Andhra Pradesh): Sir, I move for leave to introduce a Bill 
further to amend the Constitution of India which seeks to amend the Articles 270, 271 
and 280 to make the Central Government's revenue from cess and surcharge 
shareable with the States; to insert Article 342B to allow for enumeration of socially 
and economically backward classes or BCs and to provide reservation to them in 
proportion to their population which will also ensure welfare and upliftment of BCs in 
the country. 
 
MR. DEPUTY CHAIRMAN: Please first introduce the Bill. 
 
SHRI V. VIJAYASAI REDDY: Sir, I move for leave to introduce a Bill further to amend 
the Constitution of India. 
 

The question was put and the motion was adopted. 
 

                                         
Not recorded. 
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